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Malpractices in Tihar Jail

422 SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) what action Government have
taken when all the malpractices and
misdeeds that take place within Tihar
jail have come out in open; and

(b) what steps Government propose
to take to codify the living standard
in jail for various categories of in-
mates of jails in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ' AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b) The Delhi Adminjstra-
tion have reported that Lt Governor
Delhi had ordered an enquiry to be
conducted by an Additional District
Magistrate on receipt of complaints
about the malpractices in the Central
Jail, Tihar. However before this en-
quiry could be completed, the Sup-
reme Court appointed Shri Subodh
Markandeya an sdvocate as amicus
Curiage to enquire into the complaint
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of Rakesh Kaushik a convict lodged in
Tihar Jail and, therefore the adminis-
trative enquiry wag discontinued. On
receipt of report of the Amicus
Curiae, the Supreme Court took a
notice and passed the order for an
open enquiry by the District and
Sessions Judge, Delhi. The adminis-
trative inquiry has therefore been
suspended.

2. Some of the stepsg taken by the
Delhi Administration in the recent
past to check malpractices in the
Tihar Jail are as under: —

(i) With a view to stop smug-
gling of prohibited articles in-
side the Jail, intensive sear-
ches have been introduced.
As a result of this 74 cases
(72 against prisoners and 2
against jail employees) were
registered during the period
January 1979 to May 1980
against 4 cases in 1977 and
none in 1978.

(ii) To provide more effective
watch and ward, the number
of warder guards has been
increased,

(iii) Tg relieve over-crowding
which could be one of the
major factors responsible for
malpractjces, it is proposed to
construct two more jails in
Delhi in addition to the Camp
Jail the first phase of which
with a capacity of 500 has al-
ready been completed,

(b) Prisons being a State subject,
the Administration and management
of prisons is regulated in accordance
with the provisions of the Prison
Manuals/Codes of the respective Gav-
ernments. The prison Manuals/Codes
contain provisions for the mainten-
ance and upkeep of prisoners of vari-
oug categories. So far ag Tihar Jail
is concerned, the provisiong contain-
ed in Punjab Jail Manual are appli-
sable to it.





